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 Economic  Survey,  ‘1974-75,

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  I  beg

 to  Jay  on  the  Table  a  copy  of  ‘Econo-
 mic  Survey,  974-75°.  [Placed  in
 Library.  See  No.  LT-8958/75].

 ANNUAL  Report  07  BANANA  AND  FRUIT
 DEVELOPMENT  CorRPoRATION  Lirp.,  MAp-
 RAS  FoR  1973-74,  Frurr  Propucts  (2ND
 AMNODT.  onvER,  1974,  anp  NortrrcaTion
 UNDER  WipE  LIFE  (PROTECTION)  ACT,

 972

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):

 I  beg  to  lay  on  the  Table  a  copy  of
 the  Annual  Report  (Hindi  and  En-
 ghsh  versions)  of  the  Banana  and
 Fruit  Development  Corporation  Li-
 mited.  Madras,  for  the  year  1973-74
 along  with  the  Audited  Accounts  and
 the  comments  of  the  Comptroller  and
 Auditor  General  thereon,  under  sub-
 section  qa)  of  section  89  A  of  the
 Companies  Act,  1956,  [Placed  in
 Library.  See  No,  LT-8959/75].

 I  beg  to  Jay  on  the  Table  a  copy  of
 the  Fruit  Products  (Second  Amend-
 ment)  Order,  1974,  (Hindi  and  छान
 gush  versions)  published  in  Notifica-
 tion  No,  8.0.  74  (E)  in  Gazette  of
 India  dated  the  30th  December,  i974
 under  sub-section  (6)  of  section  3  ot
 the  Essentia]  Commodities  Act,  1955,
 {Placed  in  Library.  See  No.  LT-
 8960/75].

 I  beg  to  lay  on  the  Table  a  copy
 cach  of  the  following  Notifications
 (Hindi  and  English  versions)  under
 sub-section  (2)  of  section  63  of  the
 Wild  Life  (Protection)  Act,  972:—

 (i)  The  Chandigarh  Wild  Life
 (Transactions  and  Taxidermy)
 Rules,  1974,  published  in
 Notification  No.  G.S.R.  675
 (E)  in  Gazette  of  India  dated
 the  2nd  December,  1974.
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 (ii)  The  Chandigarh  Wild  Life
 (Stock  Declaration)  Rules,
 i974,  published  in  Notifica-
 tion  No,  G.S.R.  676  (E)  in
 Gazette  of  India  dated  the
 2nd  December,  ‘1974,  [Placed
 in  Library.  See  No.  LT-
 8961/75].

 Gusarat  GOVERNMENT  ORDERS  UNDER
 GuJgaraT  Vacant  LANDS  IN  URBAN
 AREAS  (PROHIBITION  OF  ALIENATION)

 Act,  1972.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  DALBIR  SINGH):  I  beg
 to  lay  on  the  Table:—

 (i)  A  copy  of  the  following  Guja-
 rat  Government  Orders  under  sub-
 section  (4)  of  Section  7  of  the  Guja-
 frat  Vacant  Lands  in  Urban  Areas
 (Prohibition  of  Alienation)  Act,  1972, read  with  clause  (c)  (iii)  of  the  Pro-
 clamation  dated  the  9th  February, 974  issued  by  the  President  in  Tela- tion  to  the  State  of  Gujarat: —

 qd)  Order  No.  VCT-472/26027-
 V  dated  27-i-I972  in  the
 case  of  Shri  Prabhu  Parshva-
 nath  Cooperative  Housing
 Society  Ltd.  Ahmedabad.

 (2  —  Order  No.  VCT-3074/i380I-
 दि  dated  28-l-974  in  the
 case  of  Shri  Ahmed  Ibrahim
 Patel  of  village  Baleshvar,
 Taluka  Palsana  in  the  District
 of  Surat,

 (3)  Order  No.  VCT-3i74/05630-
 V  dated  28-11-74  in  the  case
 of  Shri  Koli  Versi  Puna  of
 village  Dhrangadhra  in  the
 District  of  Surendranagar,

 (4)  Order  No.  VCT-474/57245-V
 dated  2-12-1974  in  the  case  of
 Shri  Meghdoot  Cooperative
 Housing  Society  (Proposed),
 Ahmedabad.
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 5)

 (6  ed

 (7)

 (8)

 (9)

 (40)

 (2l)

 (72)

 (13)

 Papers  Lad

 Order  No,  VCT-2374/87754-V
 dated  6-l2-i974  in  the  case  of
 Puspak  Cooperative  Housing
 Society  Ltd,  Junagarh

 Order  No  VCT-36074/23798-
 ्य  dated  7012-1974  in  the  case
 of  Shr  Chhotabha:  Parsottam
 Patel  of  village  Sonsak,
 Taluka  Olped  in  the  District
 of  Surat

 Order  No  VCT-474/97032-V
 dated  Jo12-1974  in  the  case  of
 Shri  Gampatbha:  Somnath  of
 Vasna,  Taluka  Dholka  in  the
 District  of  Ahmedabad

 Order  No  VCT-2074/0456-V
 dated  "J-12-1974  m  the  case
 of  Shri  Many  Dula  of  Village
 Bodali,  Taluka  Navsar:  in  the
 District  of  Bulsar.

 Order  No  VCT/SR/64/7  (3)
 dated  25-l-l974  m  the  case
 of  Shri  Bhagubha  Parsottam~
 das  Pate]  of  Village  Kanabha,
 Taluka  Dascroi  in  the  District
 of  Ahmedabad

 Order  No  VCT/SR/172  dated
 27-i-974  in  the  case  of  M/s
 Agarwal  Industries,  Ahmeda-
 bad

 Order  No  VCT/SR/74/(3)
 dated  (28-11-1974  in  the  case
 of  the  Hitendranagar  Coope-
 rative  Industrial  Estate  Ltd,
 Ahmedabad

 Order  No  VCT/SR/36/7  (3)
 dated  28-l-974  im  the  case
 of  Shri  Bhagwanbha:  Khoda-
 bhal  Bharwad  of  village
 Vajalpur  Taluka  City  in  the
 District  of  Ahmedabad

 Order  No  VCT/SR/34/7  (8)
 dated  30-l-974  m  the  case
 of  the  Anar  Cooperative  In-
 dustrial  Estate  Ltd,  Ahmeda-
 bad
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 (15)

 (16)

 (17)

 (18)

 (18)  Order  No

 (20)  Order  No

 (21)

 (22)
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 Order  No.  VCT/SR/547/%2
 dated.  36.i]  974  in  the  case  of
 M/s  Trang  India  Cinema,
 Ahmedabad

 Order  No  VCT/SR/7l4/
 72,210/74  dated  432974  in
 the  case  of  M/s  Gujarat  Iron
 and  Steel  Co  Ltd,  Ahmeda.
 bad

 Order  No  VCT/SR/74/7(3)
 dated  62974  in  the  case  of
 Shn  Khanchand  Varahmoul
 Sitland,  the  Partner  Eagle
 Glass  Co,  Ahmedabad

 Order  No  VCT/SR/i37/(3)
 dated  62974  in  the  case  of
 M/s  Tarah  Dairy  Farm,
 Ahmedabad

 Order  No  VCT/SR/25/74
 dated  23  974  in  the  case  of
 Shr.  Ramanbhai  Desaibha
 Patel  and  otherg  of  village
 Sokhada,  Taluka  Baroda  in
 the  District  of  Baroda

 VCT/SR pt  /  74
 dated  23!l974  m  the  case
 of  Shri  Shanabhal  Mangabhai
 Naik  and  others  of  village
 Chhani,  Taluka  Baroda  in  the
 District  of  Baroda

 VCIL/SR  24/74
 dated  52974  mn  the  case  of
 Shnmati  Bhikhiben  daughter
 of  Shri  Shabha:  Jethabha:  of
 Vaghodia  Taluka  Waghodia  i2
 the  District  of  Baroda

 Order  No  CH/VCT/Reg  407
 74  dated  28/30i974  in  the
 ease  of  Shri  Ashokkumar
 Hasmukhlal  Shah  Partner  of
 Choksy  Chemicals  Industries,
 Kabilpore,  Taluka  Navsari  7
 the  Distt  of  Bulsar

 Order  No  CH/VCT/Reg  6  74
 dateg  6/9 12 1974  in  the  case.
 of  Mavani  Chemicals  Private
 Ltd  Bombay
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 (23)  Order  No.  Vacant  Land  case
 No.  56  dated  23.11.1974  in  the
 tase  of  M/s.  Pankaj  and  Co.,
 Rajkot,

 (24)  Order  No.  VCT.land.Case  No.
 47  dated  29.11.1974  in  the  case
 of  Sailesh  Engineering  Works,
 Rajkot.

 (25)  Order  No.  Vacant-land  case
 No.  46  dated  3.32.l974  in  the
 case  of  M/s.  Transister  Power
 Clock  Industry  of  Morvi  in
 the  District  of  Rajkot.

 (26)  Order  No.  Vacant-land  case
 No.  45  dated  §.12.1974  in  the
 case  of  M/s.  Mavji  Kanji  and
 Bros.,  Rajkot.

 (27)  Order  No.  Vacant-lang  case
 No.  57  dated  7.12.1974  in  the
 case  of  M/s,  Rajesh  Oil  Indus.
 try,  Rajkot.

 (28)  Order  No.  Vacant-land  case
 No  5]  dated  9.12,1974  in  the
 case  of  M/s.  Parbha  Cement
 Pipe  Production  of  Upleta  in
 the  District  of  Rlajkot.

 (29)  Order  No  Vacant-land  case
 No.  80  dated  912.1974  in  the
 case  of  M/s,  Forge  and  Forge
 Pvt.  Ltd,  Rajkot.

 (30)  Order  No.  LND/VCT.6367
 dated  25.11.1974  in  the  case  of
 Shr  Madhucant  Vinilal  Desai
 of  Ankleshwar  Distt.  Broach.

 (31)  Order  No.  LND/VCT-626!-
 dated  29.11.1974  in  the  case  of
 the  Gujarat  Paints  Maktam-
 pur,  Taluka  Broach,  Distt.
 Broach.

 (32)  Order  No,  LND/VCT/6369
 dated  29.11.1974  in  the  case  of
 Syea  Plastic  Industries
 Bholard,  Distt.  Broach.

 (33)  Order  No.  TNC/VCT/SR-207.
 Ws-29..974  in  the  case  of
 Shri  Ramanlal  Bapujibhai
 Patel  Nadiad,  Distt.  Kaira,

 (34)  Order  No.  LND  N-27/6  dated
 28.11.1974  in  the  case  of
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 Thakore  Panchal  and  Co.,
 Kalol,  Distt.  Mehsana.

 (35)  Order  No,  Land  (2)  (c)  5i67
 dated  23.11.1974  in  the  case  of
 Shri  Mahavir  Corporation,
 Junagarh,

 (ii)  A  statement  (Hindi  and  English
 versions)  showing  (i)  reasons
 for  delay  in  laying  the  above
 Orderg  ang  (ii)  for  not  laying
 the  Hindi  versions  thereof
 {Placed  in  Library.  See  No.
 LT-8962  75)

 AnnuaL  Rerort  07  SALAR  JuNc  MUSsE-
 um  Boarp  Hyperasap  For  ‘1972-73,

 VicToRi,  MEMoRIAL  (AMnNDT)
 Ruves,  974  AND  INpIAN  MusEUM

 RECRUITMENT  (SEcoND  AMNDT)
 Rutes,  974

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  I  beg  to  lay  the  Table:

 qd)  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)
 of  the  Salar  Jung  Museum
 Board,  Hyderabad,  for  the
 year,  1972.73.  [Placed  in
 Library.  See  No.  LT-8963/75].

 (2)  A  Copy  of  the  Victoria  Memo-
 rial  (Amendment)  Rules,  974
 (Hindi  and  English  versions)
 publisheg  in  Notification  No.
 GS.R.  l2  in  Gazette  of  India
 dated  the  25th  January,  1975,
 issued  under  section  5  of  the
 Victoria  Memorial  Act.,  1903.
 [Placed  in  Library.  See  No.
 LT-8964/ 78)

 (3)  A  copy  of  the  Indian  Museum
 Recruitment  (Second  Amend.
 ment)  Rules,  974  (Hindi  and
 English  versions)  publisheq  in
 Notification  No.  G.S.R.  335  in
 Gazette  of  India  dated  the  l4th
 December.  1974,  under  sub-
 section  (3)  of  section  I5A  of
 the  Indian  Museum  Act,  1910.
 [Placed  im  Library,  See  No.
 LT.  8965/75)


